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Mrs. Satbir Silss,
Director of Education,:
Cirectoratse of Education,

Ol Secretariat,

Deel i | v w Respondsmt
O R D E R (DRl
Shri Justice K. M. Agar‘wgl o
Thare iz o $@Pvime e, However,  service
czn'he \pregumad in the light of Rule 2% (cj of C.ALT.

(Rules of Practice). But in the prasent case what we

find is  that Mrs. Satbir, the Director of Edusation

alone haz  been  shown as ro ssponc2ot for  purposes of

these contempt procesedings. We are informed that Mrs.
Jatbir no longer holds her office as  Director af
Eduszation.

2. Undeir these circumstances we looked into the
rature of  contempt  alleged and  found that the

grievance is about dizcobedience of irterim ordse made
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by thiz  Tribunal in 0& No. 2087/95 on 3.11.199% in




favour of the applicant. By that irnterim order, the

rescondents were directed to kesp one post of Prrveical

Fdumation Teacher wvacant. &b the time of the order,
whoscevair was in office as Director of Education, will

anly ke  held guilty. of contempt, iIf any. OFficer who

mubsequently took over chargs of the office cannot be

accused of Tflouting the directions of the Tribunal bw
not keeping one post of Physical Education Teachesr
vacant Tor the applicant. Be that as it may, even if

the post  Is  not  lving vacant and if the applicant

sucozeds  in his D.A., he can be accommodated against
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ary post  or by oreating a susernumerary post in his
Fawvour.
3. For- the aforesaid reasons, we are of  the

wiew that there will be no point in combinuing with
thess cortempt procesdings. Aocordingly, theay  are

heratoy droppged.
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